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(b) No, Sir.

(c> It U u»ed for extraciion of wax 
ftnd/or for manufacture of toWentt and/or 
petroleum products.

(d> The tiudgc i» iold to p j r t ie t  whose 
plant capabtlittes and xenuiocncKi ii verified 
by ONGC and a n  undertaktns is obtained 
from the paittc« aKaintt its tellies cr dis­
posing, exchange or iii misuse for adulicfa> 
(ion otherwise. As a  c t o « s  check the 
parties aie al«o required lo submit their 
octroiVntry tuk ren 'rd ,  sale tux receipts, 
excise receipts etc.

[Engtnh]

I.FG Faculties in Adl«ati Areas uf 
Madb>a Pradetb

401«. SMRI PARASRAM
BMARDWAJ : Wid the Minister of
PETROLEUM AND NATURAL G.AS be 
pleased to sUic :

(a) whether there u  any proposal under 
consideration o f  Goverooient lo provide 
LPG facilities in more towns of Madhya 
Pradesh laving more than 10 thousand 
population and adivasi areas, particularly 
remote rural regions, having population of 
more than 5 thousand; and

(b/ if so, ihc details thereof ?

I H E  MINISTER OF STATE OF THE 
M IN ISIRY  OF p e t r o l e u m  AND 
NATURAL GAS AND MINISTER OF 
s t a t e  i n  t h e  MINISTRY OF FINANCE 
ISHRI BRAHMA U U l T) ; U) and tb). !n 
keeping with the general policy, towns in 
the countiy. including Madhya Pradesh* 
with a populaiion of around 20,000 and 
capable of sustaining an economically 
Viable distnbutu rship ure beuig taken up 
in a phased manner for LPG marveling. 
Undtr the Marketing Plans 198 5-86 and 
19f6-87, (he oil industry is tn ihe process 
of setting up LPG distnbutorahipa in 
Madhya Pradesh at the locations given in 
the statement below.
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MARKETING PLAN 
(1995 .16)

1. Khandwa (East Nimar) GwaUor (Gwalior) Ashta (Sehore)

2, Durg (Durg) Jabalpur (Jabalpur) Begamgnnj (Raisen)

3. Jabalpur tJabalpur) Raipur (Raipur) Mahidpur (Ujjain)

4. Bilatpur (Bilaspur) PitbaDipnr (Uewas) Kburai (Sagar)

5. Bhilai <Durg) Mandtdeep (Bhopal) Ruigarh (Raigarh)

<. Gwalior (Gwalior) Indore (Indore) Garha Kota (Sagur)

7. Samalgarh (Morena)

8. Anj;id tW, Nimar

9. Deori (Sugar)

10. Gadrawara
(Narsimhapur)
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1 2 3 4

11. Baloda B.izar 
(Raipur)

12. Ambad (Morena)

1?. Chacnpj (Biloipur)

14. Nirsingarh (Raigaih)

15. Alirejpur (jhnbua)

16, Ritipur (Raipur)

17. Bilaipur (BiUkpur)

MARKETING PLAL 
(1986.87)

18.
»

Khandwa (E. Nimar) Durg (Durg)

19. Bhilai ( Durg) BhiUi (Durg)

20. Amlai (Sh:ilMJol)

21. Miindaiaur
(MaOdataur)

22. Sagar (Siigjr)

23.

24.

Shujalpur (Sbuj«ilpur>

H(Mh«nfab4<l
( Huthangabad)

New Electronic Telephone £xchani{c 
In Shabsdra r>elhl

4019. SHRJ SUBHASH YADAV :
SHRl DHARAM P A t  SINGH 

MALIJC :
SHRl PRAKASH CHANDRA :

Will ihe Minister of COMMUNICA­
TIONS be pleased to sialc :

(a) whether a new electronic telephone 
exchange has recently been comraiutoned 
in Shahadia, Delhi ;

<b) if M>, the number of lelephonet 
likely to be released category-wise , and

fc> the time by which eligible sub­
scribers will b< given telephone conaec- 
tiors ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRl SONTOSH MOHAN D E V ):  (a) 
Yes, Sir.

(b) The category-wise release of tele­
phones is likely to be as under :

OYT (General & Special) 2800 

Non-OVT Special . . .  1400

Non-OVT General . . .  2800
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(c) the elifible tubscriber* &re being 
tiven telephone conneciions progressively 
upto end of July 1987.

Opcalng of New Telephone Exchanges 
is Mndbyn Prnde^b and Haryana

4020. SHRI SUBHASH YADAV : 
SHRI DHARAM PAL 

SINGH MALIK :

Will the Minister of COMMUNICA­
TIONS be pleased lo state ;

( a )  the number of new telephone 
exchanges likely lo be opened in Midhya 
Pradesh and Haryana during the years
1987-88 ^nd I9P8-89 ; and

(b) the financial tnaplic^tion thereof 7

THE MINISrEK OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTO^H MOHAN DEV) : (a) No, 
of exchanges likely to be opened in 
Madhya Prjdcih  and Haryana :

1987-88 1988-89

Madhya Prad.'Sh 70 70

Harysoa 20

Total 90 

G rin d  Tolal 182

92

Exchange! will be opened subjcct to 
re<}utsitc demand.

(b) About 3.86 crorcs.

Closnre of Reyrolle Burn Ltnillcd 
Calcutta

4 0 2 1 .  SHRISUBHASH YADAV : 
SHRI M. RAOHUMA 

R E D O Y :
SHRI M ASIK REDDY :

Will the Minister of INDUSTRY be 
pleased to state :

(a) whether Reyrolle Butn Limiled. 
Calcutta in which M/i Bum Standard 
Compnoy Limited* « public undertaking

has share holding of 50 per cent, has 
served a closure notice ;

(b) if so, when and the reasons there­
for ;

( t )  the number uf workers likely to be 
thrown out of employooent a result there­
of ;

(d) the effect of its closure on M/« 
Burn Standard Company Limited ; and

(e) the steps taken in this regard 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER­
PRISES IN THE MINIS TRY OF INDUS- 
TRV tPROF. K. K. TEWARY) : (a) Yes. 
Su'.

tb) The notice of closure has been 
fervcd on 5 .3 .19 tt7. The company staited 
incurring cash losses from the year 
1984-85 ; lesdmg to serious liquidity 
problems du’-ing 1 986-87. Bank financing 
not being poutblc, and in view of extreme 
shortage of working capital, the Company 
would not finance any input and the 
productton had almost come to a halt. 
Uayiog-off of employees not being 
odmiss'tbte on the ground of financial 
constraints^ Reyrolle Burn Limited ^RBL)» 
resorted to service of closure notice.

(c) 34 1 Nos.

(d) The fate o '  the present financial 
slakes of Burn Standard Co. Ltd. would 
become uncertain, in the e\cnt of closure 
of Reyrolle Burn Ltd., M's Burn Standard 
Co. Ltd . having shares aggregating Rs 25 
lakhs in Reyrolle Burn* has an unadjusted 
advance of Rs. 40 lakhs paid upto July,
1986, recoverable from Reyrolle Bum 
Ltd. as on date. Further, BSCL has 
furnithed guarantee of Rs. 176.41 lakhs 
to United Bank of India to cover Fund 
and Non-Fund facilities availed of by 
RcyroUe Bum Ltd,

(e) As an interim measure, the ques­
tion of giving some fioancial assistance to 
ReyrolU Burn Ltd. through the BSCL u  
under consideration of the Oovernment.




